Budget (Karnataka),
1989 90 and

AHOcatiOn of ﬁme for . Govermment
. Legisla_tive Business

367

THE DEPUTY CHAIRMAN: I have
to inform hon. Members that the Busi~

i
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ness Advisory Committep at its meét«
ing helg today, the 10th August, 1989,
allotted time for deerhmenf Legisla-
tive Business as follows:—

. ‘Business

Time allotted

" Consideration and pass se§
-rirent) Bill, 1989 as pas by the Lok Sabha

of the Consmutxon (Sxxty-thlrd Amend-

2 Houts,

2 Considerﬁgon and pasamg of the following Bills, as passed by the

- - Lok

- (8) The Coastitution (Sixty-fourth Anpn{lment) Bill, 1989

(b) The Constitution (Sixty-fifth Amendment) Bill, 1989,

]l 16 Hours.
To be discussed to-
gether.

The ‘Committee recommended that
in order to complete the Government
Business, the present Session of the
Rajya: Sabha, be extended up to the
18th August, 1089, and, = accordingly,
the House should sit op Monday, the
14th August, Wednesday, the 16th
August, ang Friday, the 18th August,
1989, and that there would be rio Ques-
- Hon Hour on these days ,

———

I THE BUDGET (KARNATAEKA),
. 1989-90.

II. THE KARNATARKA AFPPROPRIA-
TION BILL 1989—Co*ntd
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TH?E DEP'U’I'Y CHAIRMAN shrl-

V. Narayanasamy, Needless to say,
bplease - be rather brlef because it is
akeady quarter to six, Be to the point.

SHRI V, NARAYANASAMY , Madam

Deputy cnalnnam thank you for glv-
‘Ing me this opportunity to speak on
the Karnataka budget

Th(—; Karnataka State,-ag far as findn-
cial positiony is coneerned, is in a bad
‘shape. The reasons have been explain-
ed by the previous speakers from my
side. I would lke to say that in no
State was: a budget passed for six
months but in Karnataka, after the
Janata Government came to power
theére, in- March 198y the yote on ac-
coung was passeg only for six months.
"They have actually made . history in
this regard. - ‘

As fay as revenue in Karnateka: is
concerned - in- 1983-84 it was Rs, 1,484
crores, In 1988-89 it was Rs; 2,200
crores. Now, in 1988-90, it is expected

to be Rs. 2,600 crores, From sales tax

alone they have.been collecting Rs,
1,000 crores, And with all this money
the State Gaovernment was not in a
position to manage the situation,

T would like to say that the Central
Government had given them an allo-
cation for the purpose of drought re-
lief.. The honourable Member, Hanu-
manthappaji, also has said that the
Chief, Minister was not visiting the
drought—affected areas. Only after the
Prime Mm1sters visit to those areas
was_he compelled to go to the various
' areas. which were affected by drought.
I any pained to say that even _the

amount . that has been sanctioned by

the Centre was. not fully utilized. Out
of Rs, 37.34 crores sanctioned by the

Centra] Govemment the State Gov-

" to the parties. that
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ernment had spent only Rs. 19.70
crores. Just - see the utter careless-

‘ness of their not taking into conside-

ration the situation in Karnataka,
especially in the drought-affected
areas. That is how the State Govern-
ment was functioning. -

Apart from whai 1 lave already
said, the scandals in Karnataka can
be divided into four categories. One
is with regard to telephone - tapping.
Noi even the Ministers of Mr. Hegde's
Cabinet were spared. The honourable
leader in the opposition, Mr. Gurupa-
daswamy is not sitting here at the

- moment; he was fhere sometime back.

Even the telephone of the present
Janata leader, Mr. Deve Gowda and
the telephones of so many other people
were tapped. Even the telephone of
Me. Chandra Shekhar, a senior leader.
was tapped. The telephone of Mr. Ajit
Singh was tapped. The telephones of
all- these leaders were tapped by Mr.
Ramakrishna Hezde for his own poli-
tical ends. .

If you go through the strategy adop-~
ted by them in the land scandal, you
will find that the Urban Land Ceiling
Act_is enforced in Karnataka, especi-
ally -in_Bangalore, . but the . strategy
was that no one should sell the land
which is within the city limits because
it is covered by the Urban Land Ceil-
ing Act-or is under the green belt area.
The Government used to send notxces
they are going
to acquire land. Immediately instruc-
tions will bé issued that this land will
be given to societies, all fictitious
societies. Those societies have taken
the land, and with that they have been
thriving, Tt is an indirect way of cir-
cumyenting: the land regulation.
Twenty-two thousand hectares of land
has been given to societies. Madam,
those societies also engaged middle-
men, and through the middlemen the
Chief Minister and his Cahient collea-
gues were acting. By this, crores of
rupees have gone into the coffers of
the_Chief Minister, Mr. Ramakrishna
Hegde, and his Cabmet colleagues
during the Janata rule.”
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Apart from that, as far the enquiry
is concerned, a committee was. appoin-
* ted. The G. K. Rao Committeg was

appointed. The Committee was going
into the allegations. While the enquiry

was going on, .the Chief Minister’s
office sent a letter. In that letter, it has
been mentioned that the State Gov-
_ernment need not unnecessarily enter
into the controversy, This order is re-
lating - to the co-operative societies.

Therefore, the Secretary wrote the

letterr But, Madam, Mr. Ekanthaiah,

who was the Minister for Co-operation

—Mr. Hanumanthappa says that he is

from: Chitradurga Distriet from where

he is also coming—saw to it that the
enquiry was proceeding. Madam, even
at the time when the G. X. Rao Com-
. mitfee was to submit its report,
what happened was that all attempts
were made, even by the Bommai Gov-
ernment; to stop the report. But, fort-
" unately, for the Chief Minister the
report came. Madam, in that report it

was very clear that the relatives and '

friends and known Dpersons of Mr.
" Ramakrishna Hegde have been fav-
oured. Madam, Mr. Ekanthaiah, the
Minister at that time was ' punished,
and he ‘was not taken at the time of

the expansion of the Ministry the -

next time, Madam, this is the hard
fact which nobody can deny:

Madam, apart from that, I fake thé
liquor deal. I will give the details of
how you - have swindled - money in
Karnataka. As far as liquor is con-
cerned, they. have got = the #term
“seconds.” Only the production of the
first bottle is taxed. Other items they
have been manufacturing in 1:15 ratio.
Madam, it has been proved that the
Chief . Minister is a darling of the
liquor barons of Karnataka. What hap-

. pened, is, the tax evasion was 100 -

per cent (Interruptionsy -

THE DEPUTY CHAIRMAN: I chéc-

ked. up. “‘D:irling" is parliamentary.

SHRI V.
WMadam, the evasion was 100 per cenf,

NARAYANASAMY:.
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in which 99 per cent -was going to
the coffers of the persons who have
been involved in the deal, and only 1°
per cent was - going to the. Chief
Minister. . :

Madam, I will give the figures which
will be startling. As far as arrack is
concerned, the State was getling a
revenue in 1987-88—I1 'will take the -
figures of 1987-88—of Rs. 135.45 crores;
in 1988-89, Rs. 137.75 crores. As Iar
as other items, as far as the IMFL,
are concerned, the State exchequer -
was getting Rs. 41.43 crores in 1987-88. -
and in 1988-89 Rs. 47.92 crores. As far
as the duty on liquor essentially the
IMFL is concerned, it will always be
more. The income derived by the State
Government from the IMFL, liquor will: -
be more compared to that of arrack. -
By allowing “seconds” to_be manu-
factured, and sgold in the market, eva~"
ding the duty, the Janata Government,
and when Mr. Bommai came '{t-‘wag
the Janata Dal Government, and }-
could not distinguish between the
Janata and the Janata Dal, both the -
Governments were patronising - this
business and earning crores of rupees.
After the issue was raised in the
House, I would like to quote only
two lines about the reaction of the
former Chief Minister, Shri Rama-
krishna Hegde. What was the reaction?
He simply said: -

"Today it was his' Government.
that took maximum number of effec-
tive steps to stop sale of seconds in
liquor.”

It is a blatant 1lie. It was only ..

" during the period of Shri Ramakrishna -

Hegde that the seconds were sold
very freelv In the market without
paying any taxes and Ramakrishnia.
Hegde had patronised it and today
he has become a person. of Rs. 200
crores. That money is not dnly in
India, but is also in foreign countries.
Therefore, in all the flelds, whether %
is in liquor or cooperative socleties or
even -in sanctioning of the . colleges, .
on.all they have been getting money. -
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It you see ﬂle paper and if you hear
bis speech on a platforny you will see
-that he speaks of value-based politics.
He says there should be clean image
‘In political life. This is what the. clean
" image and value-based politics is

which Janata Party and Janta Dal.

are preaching to the nation and also
1o the people of the country. They
should be -ashamed of it. A person in
public life getting money out of each
and every deal should quit polities
-and go away te save the public from
all these things. But unfortunately,
such kind of people are preaching poii-
-tles to others. Therefore, I request the
- Central Government since the Presi-

dent’s rule in there now, all the cases-

-of irregularities, corruption, mal-

practice and cheating the public and
- filling their offers should be brought
".out. The Government should take
-8tern attion against the guilty.

An hon. Member who spoke from

our side stated that the State coffers

-have become empty. I would like to -

Say only one word about the Govern-

ment servants. The State Government

-.8ervants were not paid the increased
DA Dby the State Government for
more than four years. They had been
given National Savings Certificates

_instead. What will a Class IV Govern- .

ment servant do with the - National
davings Certificates? Is it gojng to
-feed him? Moreover no . honus was
paid to them. In ali"the Congress-ruled
States, the State Government em-
ployees are getting 26 days’ bonus, but
the State Government of ~Karnataka
-had not paid bonus to its employees
i spite of their demand for it.. They
* agitated in favour of their demand.
Moreover, they went on strike for
‘more than one month to press their
demand, but the State Government
“was simply keeping quiet. When the
Governor’s rule was introduced, he.
"lmmedlately announced that cash will
“be given to them in lieu of the amount
accumulated by way of National
Savings Certlﬁcates

The State Exthequer was completel}'_

emptied by them. Apart from getting
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rhoney from - outside, they have also

~ taken money out of the coffers of the

Karnataka excheguer. Therefore, the
duty is cast upon the Finance Minis-

~ter and also on the Governor of °

Karnataka to see that the State ad-
ministration is made sound financially
and they have to ensure the State’s
industrial growth. ¥ hope the Central
Government will give all .the assis-
tance to the Government of Karnataka

. for bringing this derailed State back

on its ralls. -
SHRIMATI BIJOYA

that we are discussing a State Budget
in the House. It is very unfortunate
that we are discussing the Appropria-
tion. Bill of a State which has been
put under President’s rule in a very
undemoecratic way. 1n the most une-
thical and undemocrafic way the Kar-
nataka Government was toppled and
President’s rule was Imposed.,

THE MINISTER OF STATE OF

7 THE MINISTRY OF. WATER RE-

SOURCES AND THE MINISTER OF
STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
M. M. JACOB): This House is dis-
cuasmg Karnataks pudget because the
Janata Party failed 1n that State.
They were devided. Finally, it came
under President’s rule.
SHRIMATI

BIJOYA  CHAKRA-

~VARTY: Sir, I am coming to the

point. My time 1s very short but even

~then I will tell you about the point.
My question is; Can any Member of

the Treasury Beaches say that the
States ruled by the Congress-(l) ave
giving real happiness, real El Dorado
1o those people or are they ruling with-

*out corruption? We can give a big. list

of corruption charges of those States.
I know many of the States, even
iy State, how the affailrs of those
States are running. I do not want to
go into the details because of con-
straint of time. Madam, you have in-
dicated the time allotted to my party

. 'and that is why I will not go into the

CHAKRA-
" VARTY: This is for the second time
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details. I know that in 1970-71 the
Governors’ Conference. recommended
that -majority of the ruling party
should be tested only on the floor of
the Assembly but this is not heing
done in the case of non-Congress (I)
States and they are being toppled.
PBesides this, even affer the recom-
mendations of the Sarkaria Commis-
sion, we have seen how the Governors
are appointed, how the Governors are
" acting in the non-Congress (1) States.
They are, acting just like
the Centre and as Congress (I) people.
Madam, I ‘want to mention only one
example, not of the present Govern-

ment at the Centre but after 1971 -

elections to Assembly in Bengal

Instead of inviting the largest single -

party enjoying majority, Mr. Jyoti Basu
who was the leader of the Left Front
party, Mr. Ajoy Mukherjee was
invited to form the Government. So,
Madam, this is only one example I
put forward to prove my point. I do

not want to speak abPout corruption,.

giving suggestions and counter-sugges-
tlons because much water has flowed
into Ganga and Cauvery. But I ‘want
to say, Madam, living in a glass-house
one should not throw stones at others.
To justify the President’s rule in
Karnataka, the Menibers sitting on the
left side to me levelled charges which
are not proved ones. But what about
the CAG report? It has clearly poin-
ted out the corrupfion of the ruling
party at the Centre. The CAG report
pointed out directly t{o the person
sitting in the highest office of the
country. In spite of the Opposition
parties demanding resignation of Mr.
Rajiv Gandlu whv he has not resig-
ned?

. THAKUR JAGATPAL .

SINGH:
Madam, it is not a fact.
PROF. SURENDRA  BHATTA-

CHARJEE (West Bengal): He is not
Tesigning. That is a fact. Has he
resigned? Is It not a Iact that he has
not reSIgned’

agents of. -

‘want the Bill to be passeq .
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SHRIMATI BIJOYA CHAKRA-

VARTY: The Centre can topple a non-
Congress (I) Government because of
u.nfgunded charges whereas corruption-
which is a Constitutional body against
the ruling party at the Centre and
yet the Government hag not yet resig-
ned. That is my point.

PROF. SOURENDRA BHATTA-
CHARJEE: He hag made an exposure.
That is why he has to resign.

SHRIMATI BIJOYA CHAKRA-
VARTY: (Time bell rings) I will take
only half-a-minute. . Madam, we have
seen the -performance of the Janata
Government that. had come to power
in 1983, The performance was better
than the Congress-I Government that
ruled the State until 1983. We have
seen that 25 per cent of the seats are
reserved for women in the local bodles
and “moreover those people . who are
constituting less than 1 per cent are
given a chance and nominated to the
local bodies. Madam, this provision
of passing the budget of a State here
should be stopped and the elections
should be held as e@¥ly  as possib'le
in Karnataka. Thank you. i

SHRI SUKOMAL SEN: Madam, how
many speakers are thiere?

v

THE -DEPUTY CHAIRMAN: We will
pass this Bill because it is a money
Bill. We can remove the names. ’

6.00 P.m. e

SHRI SUKOMAL SEN: Enough
harm has been done to Karnataka.
What more do you want? They have
sa1d so many things. (Interruptions).

THE DEPUTY CHAIRMAN;. The
names can be removed by me. If you
..(Interrupe
tions)..I can ask the Minister to -
reply,.. (Interruptions)... -

'SHRI M. M. JACOB: NG, no. Mr.

K G Maheswarappa. wﬂl not agree
I want to hsten to him
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THE DEPUTY CHAIRMAN: No, he _

bas no time, (Interruptions),,, E

SHRI K. G, MAHESWARAPPA: At .

least, let us do justice to Karnataka
Budget ‘No Karnataka man has spoken
.. (Interruptions)

THE DEPUTY CHAIRMAN: Tomor-

row, we have very little {ime. It is -

Frivate Members’ Day and we have
to finish it today. (Interruption)...

SHRI VITHALRAO MADHAVRAOQO
JADHAV (Maharashtra); Therefore,
it has to be passed today. That is the
only justice to the Bill. ° :

SHRI K, G, MAHESWARAPPA: No,
no. The Treasury Benches people fook
forly-five miflutes to one hour, (Inter=
ruptions).,. Tomorrow, we will cons
tinue.,. (Interruptions) .

THE DEPUTY CHAIRMAN: Let .

" Shrimati Syeda Anwara, Taimur make
her maiden speech at the fag end of
the day.

SHRIMATI SYEDA ANWARA
TAIMUR (Nominated): Madam, this
is nmot my maiden speech. In purport
of Karnataka Budget I want to speak
a few words. I shall be very brief,

Madam, because already our party .

people have elaborately spoken about
corruption and other things. My cole
league, Slifimati Bijoya Chakravarty
has said that the State Government of
Karnatska was ousted undemocrati-
cally and the President’s rule was
promulgated. I would like to say that
il ‘was _because of the Janata Party
misrule that the - economic conditions
deteriorated and rampant corruption,
mismanagement affected the progress
of the State and when the progress of
the State was hampered and stagnated,
unemployment problem inereased,
people became insecure ang restless

and even the party legislators revolted.-
As a result of all this, the Janata“

Government fell and President's rule
was imposed.
Ceniral Government wanted to have
Presidential rule there that the State

It is not because the -
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Government of Karnataka was ousted.
Cur hon. colleague, Mr. H. Hanuman-
thappa hag stateq it elaborately with
documents about the performance of
the Janata Government in Karnataka.

"Almost all the welfare schemes were

stagnant. The widows’ pensions were
stopped, the old age pensions were not
paid. Almost all the developmental pro-
grammes were - stagnant and now, I
‘would like to say that by imposing the
Presidential rule, this State has been
saved. Hon, Shrimatj Margaret Alva
also stated with documents and ‘facts
and figures about the condition of the
officials, the low-paid officials, like the
police, the security persossel. Their
TA and DA were stopped. The pri-
mary school teachers were also not
paid. How these low-paid employees
can run their lives if the condition
of the Government was like this? The
treasury was empty and due to revolt
made by the party legislators, this
Government fell. Now, I do not want
to repeat the corruption charges ag-

. ainst the Sfate Government which have

so vividly and- elaborately béen dis-
cussed by my colleagues. Now, I ‘want
{o say that sufficient funds which have
been allotted for the State of Karnataka

‘and the Jawahar Rozgar Yojana ‘will

particularly give benefit fo the back-
ward-elaspes, women and other ‘weaker

_ sections of the society. This scheme

will give employment at least to one
person in a family. It will go a long
way to eradicate poverfy. In this
scheme, 80 per cent Tunds will be pro-
vided by the Union Government and
20 per cent by the State Government.
T hove, the allocation made for the
development of ‘women and child wel-
fare would be implemented properly.
As democracy is our tradition, I think
elections should be held in Karnataka
so that the
people may participate in the nation-

building task. Thank you.

as early as possible

THE DEPUTY CHAIRMAN: Now,
Prof. Sourendra Bhattacharjee. Xindly
confine yourself fo three minutes.
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PROF. . SOURENDRA BHATTA-

+CHARJEE: Perhips one minute also
- might do to oppose, Madam. But, any-

.way, let me hope that you will not

[

watch out with stop~watch.

As 1 was hearing some of fhe spee-
ches from the treasury benches, their

-display of self-righteousness, I was re-

. minded of 3 Bengali saying meaning

.-the mother of a thief shouts

. gali for it.

mnch:
My colleague here is giving the Ben-
‘chorer mayer bara gala’.

. But after that, there is another thing
- which I do not want to bring in. That
. will be instead of ealing the banana
-doing something else. The question is

the initiator of the entire process of

- destabilisaticn which has been haunt-

_ing our Prime Minister
--Gandhi, The process

Shri Rajiv
of destabilisa-
tion in Karnataka was initiated by a

-.person. Mr. Venkatasubbiah, who hails
. from a neighbouring State, but who

went as the Governor of Bihar, (In.

. terruptions)

-

SHRI H. HANUMANTHAPPA:
Madam, I am sorry...(Interruption)

PROF. SOURENDRA BHATTA-
CHARJEE: There can be no point of

- order.

* SHRI H. HANUMANTHAPPA: I am

‘nct on g point of order. T am on a
~matter of correction, Their own party

peodople have said the reasons'fo'r the
failure of the- Government. Nowhere,

-nobhody, so far referred to Mr. Venka-

- tasubbiah ‘ag .

-iior of Karnataka

. . (Interruption)

PROF. SOURENDRA
CHARJEE:
enviable record of the present Gover-
when he was in

BHATTA-

'.Bihar.
THE DEPUTY CHAIRMAN: I must
remind the hon. Member that he
should not bring the name of the

Governor. You can talk about Karna-
taka, but not the Governor. We are
aot- discussing - the conduct of the

. Governor.

CHARIJEE: When the
‘it was within the rules,

.I was telling of the un--
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PROF‘. i SOURENDRA BHATTA-
CHARJEE: This time, I have not
added the name. I have said, . when
he was the Governor of Bihar, he
bad an unenviable record of dismdis-
sing seven vice-chancellors. (Inter-

“ruptions). o

SHRI SUKOMAL SEN: So many
times names have been taken. (Inter-

ruption) .... everything hag been
taken in the House. Why not Venka-
tasubbiah? IR LRT L]

PROF. SOURENDRA  BHATTA-

CHARJEE: No. No question of name.
(Interruption) . :

THE DEPUTY CHAIRMAN; Just a
second, please. I want to remind the
hon. Member. You are speaking on
the Karnataka Bill. We should confine
ourselves to Karnataka. What any-
body did anywhere else is not to be
discussed over here at this point of
time. Please confine yourself to what
has been happening in Karnataka.

SHRI MOTURU  HANUMANTHA
RAO: We are discu'ssing in Delhi, in
Parliament. The Budget is proposed
by the - Central Government. So we
must Speak.

THE DEPUTY CHAIRMAN: That
we are’ discussing within the rules.
We are not doing anything beyond
the rules (Interruptions).
SOURENDRA

PROF. BHATTA-

seasotred,. . ¥, .

THE DEPUTY CHAIRMAN: No. It
will not go eon record.

PROF. SOURENDRA BHATTA-
CHARJEE ik
<
THE = DEPUTY CHAIRMAN: No.
No. It will not go on record. Bihar
is not in Karnataka.

*Not recorded,
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- PROF. SOURENDRA
CHARJEE: I concede that if was
under the rules, But. .. :

THE DEPUTY CHAIRMAN: Please
talk relevance. Do not talk irrelevance.
What happened to Vice-Chancellors in
~ Bihar is not our concern just now.

FROF.- SOURENDRA  BHATTA-
CHARJEE: It is hot a question of
Bihar, It is a question of supersession,
dismissal, Here was a dismigsal there
was a dismissal. Now the question
is we discussed at length the inequity

-of the step which was taken-in Karna-

take at that time. But then we were
given to understand that elections in
Karnataka would be held at a .very
early date. My previous speaker, the
honourable Shrimati Anwara Taimur,
who herself had been a Chief Minister,
expressed the hope that elections
would be held as early as possible.
Now, the term ‘as early ag possible’

is a term which can be stretched any- -

way ‘one likes. As things stand, when
Karnataka is under the Centre, the
- ruling party at the Centre or its State
branch do not talk of elections there.
8o hoping for elections there and a
return of the popular rule in Karna-
faka may be a far cry. I would, there-
fore, urge upon the Minister who is
here fo expound the policy of his
Government of destabilisation or' sta-
bilisation, to assure us-on this _point
that elections would be held in Kar-
nataka within six months and the

spell of President’s rule won’t be ex-.

tended in Kamataka after October.
"Thank_you.

Iqawnafa s Tro  wATHET gredym
w1957 3997 AWy 1 el tﬁa&'ﬂl

s*o TAMPT q0ET . (I !r&w) !
WX ;1AW T QAT HEAT,
(Tamea)

St R gagw ..f'ag (fagre) ¢
oL ERERT | (TrREW)

BHATTA-.

I & i
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vl ;. wIg wsriﬁza‘i
Fidw &t F AT A & | A

o &1 FrEw  famar {0 A
qiEf ¥ g wae § A Wy fEew
T 2y swge fE@ar | :

Lo WATFT qA : [AAA II-
gurafe ), Afem aRIT & 99
1989-90 & wawfa s & 19
¥ ¥ fRu 3429.24 0T A A
Wit 1 &1 7T § 1 U9
¥ * 3551.40 AT # T AF
F O & W WF HAEY

- 122.16 AT T ARG 12T QA
1580.27 U AN (AT Sicayt

Y &1 FEig § AR SN g
1084, 41 FAT g & ATA T
@ THIT 6 ¥ fag Usmm i
g dEdt gm W W ¥ 17630
AT ¥ T2 AX FT AAA E |

a'f‘q'mﬂ ¥ OB 356 F WA
21 wid, 1989, W oAry A
THET TS
ey fagmA AEw W1 wiERdd a0
TAT guE oAl GEE & FEiT
U R W R W WA

‘At s AT @ FW AR A

fear zew faw & siowt wad g
wigda swawiafa s, & &3 e
TN GO 09 FATH & AT AT
W FB wAEH Y F  dET K

¥l T SEET §T WA | FE
& 9w Afaffaa g

i ESTIR o
JEIT AUy T omed o off
RIS G G B LA T

gt @t ¥ Tw TR & faars

e wawd N B d AT A
frad & @i gT ¥ ... (WIEH)
wSAIT F AqF qT AV & sz,
(mm) q¥ ¥ e arE, 78
qEAT § (awerma)

SHRI D. B. CHANDRE GOWDA:
Madam, can the word “jhoota” be
used? .
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THE DEPUTY CHAIRMAN It is
.only an 1d10m

SOME HON. MEMBERS It is an

idiom.. . (Interruptions),.

© glo TAIHT 0BT : F(UF (I42
ge & &1 § Fr¢ od arg aft
FEAT AT Wa‘a’m B, wEr A
#y agar fgar £ 1 g S WS
Far &1

§ woFr &8 W@roar & &afkes
TLFTT FT FWE ST TRT gHT g, TG
gt g & SV SAAT @ &1 AHIT
T owa FATAT AT W FAES fmm
aqr ¥ gega fear mar oar,  afsw
GeAIAE e WAl  WrATE TW§
S B oo AU £ E I & T
org A WAT WX FlFE B4R
356 & maua sé a3 ﬁ qar Eh'trrr
921 © |

foq wsa AFISY 7 dPF AT H
T rgg frar @1 AR s
- faadieae wE § 5 90 S S
X @ E--meana fraaneie -
F1 Arg fgar g7 ¥ W%Emwarer
A GLHT AT gE HIT TG H GLETL
Fr FT I T AT & fag sfrim”r
SEAT AT A7 |

mAdtr wgear, & 9w ww A
Iga HAr T fREd T FIHFL
q gg WEW ANAT § 1 A1F T AT

- & 9w afteay % wa'a ALl
¥ fH-—
"

“RTAT FIERTT mﬁ tﬂ@ AT
9T AT AR w9d  arficaY §
Fgg B % & tram‘m‘f

weEeT WY TG AT & Hor;

* g qry aX favEary FW ¥ @9

?Eﬁs SFAT FIHIT T Y

SR Ty F It § gew A 4V

sﬁtm%f‘% wUg F d9g H

a3 99 9T U TSI qew FT
NG € F L
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T DORT
ek

e0 gFIX wag fafaatarst «v
gfgara a0 =17 g8 & | €EY
HAQr GXHIT F  OWEF FARE §
forel o9%T UASEHIEG GO FT GAT
a5} =war £ o

sw § 99 TegAfa | wrAT W
gar g, Ja¥ g feafa ¥ gar{
AW F WY USH  THET TEF
T TR R UGE T g
F- & {00 #AF Iy ﬁh‘q W @
& 1w GUEN F Frd wEEI
F fag Swwae wow fratfea oo
g e fArat Wi & f‘er&rr("r'
I m“:rmﬂg? FEY T 70, G Hidy
7 F9 FE & fag A wraargy v oo
W og "

9% w@EET ag Afw qrg
griv fSrasr e wAfes & arfss
A mrw fasra ¥ fag o
sr@ar 1 T

aradis  Suadmfs s, o ax
AV FE AT GIEIR A, gH FIA

¥ ogmh N W@} ¥ owsmr ar 1w

9%g wTE 'O O wa ¥ gFerde
3 grar aaier ¥ fasy,  wug
3, vA wFETEst W AT adf @
BIST M & | AT & ey W @
-'ﬂﬁﬂﬂ‘t’(l‘ Eh'l‘ﬂ%a;ﬁtgfa aq-

g gAT E |
st T sadw iwg ¢ fFqy w1 7

o TWAGT dlogy : fog 4,
T §1 0T WO | 95 G w9y
qst # A g€ AR Ay ag
FC AR & M &

ST g:rﬁ AT gIT WH
¥ ey F A AR W ¥ AR pAfes
FURIT GOST WY F g &r sanm
afd #X 9O | aTs-are, . aka)
aYeUg ¥ 9% fow aeETeH avfug
g1 g, SEwv o Ffezadiw wwrey
1 AL ot | T Sarfaarn, e I
UF @ A gt § ®g A few@
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'mmrﬂtsﬂasrﬁa‘r,wafam
F1 are of T awE & fag

forg gL F FHAIfET T aE A
g, g e Hart ¥ &S fyware 3
gTFager S ¥ fag fpar g--dew
QF dra N eary frarar argar

gark 3 St wre  faemls,
AT ¥ B g S5F 99 qEEr
¥ qza &7 A% famr § 8 TGE
@ l, W A aredtr. o
grquiAve oY, Sfo FWHT SA @I
agr 4, et & gfeg FATHR FANE
STt ggf ¥ W) agt & B &t
aeTfoe Qe & fe @Aaar . &y
AfTTA 9T ATAT AT GHET HE
F sWar A Fre fa@de B IR
T A, agr BT UF AT RN
¥ smamst Frfagfm & feqg 3
gER A @ afeme ufw 3 St
etsfa @, afFr qrada Syavefa
o, mmwwi xv faafsa agl g8 o

Jqawafa : g2 ?

o TAFT QIBT Y fAled F
¥ @@ ¥ aawer B HR
g¥15. T fgdl &1 Mearga 3] &
Ay & gmY <d @ & fﬁq
e E R T ,
THE DEPUTY CHAIRMAN: I want

make sure that it is about Karna-
aka. Whether it is Karnataka or some
ther place, I want to be sure about.

Yo TEHT TvE &+ Aeq &
FAles &7 arg HEM, AT arg  FE
F¥aT 1 qrIaEy fagfa af id
aAled ¥ gUET qE A uldr &
Fles w9 97 ¥ fau wod faew
& frg, @7 geatT & fag TR
W & faw wfag 20 &gt Ww

&Y & memTwt av fafe wd &y
ﬁmtwﬁwgamamam
& fBar mr Y ¥ gwrR A

AT T AW ST F /19 6T

Ja il'!T qeqty Wi werar - fear
v+ § At awmerar gfEga maw
r‘e‘ UF WA &Ieq ST :m‘r

@ d e ahomw &

Bill, 1989 = - T

LTl & 57 %7 & e &Y
T, ®ACd § -39 § d=zw AT
Y g BY RIS FUT F7 KA
& QI8 WEIT g 1| A AT ea aw

@ Ay § o Uy 3o §5§ 7 W

§ Swer fagare § AR W EAE
g1 wifg-fausd & §
T AR T UGS FHT WTIGT AHAT ST
Fow ST w7 R QF 5T
gighow wfig @7 g fo su ¥
qsAd ¥ @Il AT | gR WET F At
qradi

o7 qEugeanl S &0 faar ¥

T A0 AT REATT STEHIT il
CoRqT 9T AT an, ar g My 9T g
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vIem  MQfEmE ¥ AET

W@ %7 4% gL U far &41 g‘r T

St sufeg wex GWT & WOy AAr BT
A B 3 wwar g1 d« af| &)
sadm ¥ feamr feemes & oag fE0
¥ fowr 7 &0 wrrE:m oavd W
GTHTLY fa'n I TAEr AW T AT

3T mrer fegrar qgr ) & A 3]s

AT FT TUT FT LA BT AE AR
WHqT #Y gt 9T qaud qe #al ee
A F F-FOGIR WS E | g8 AR
A F sar wwwT & 0w F AW ﬂa"f
g% oY ¥ wrere qATy e & I %

-3 T § ) A & REf FAET fﬁ'EhTH‘
faT H1 gEIA w3 avw UBE

S ESTE AR B TG LG
X gawr fgars-feate @1 & WIS
T fadt @1 wER A aanl |
§q & AW smaTr aatq SO %

BT WY Y mmax H W 10t

¥ 9IaT gr wawr  afEw e
A9 G497 TG 2 W § g ar d
Sud & SFT  WET | LIFA e
¥ a% frare & wadg gnE S @
fear g R =A% F g W T &
o wy sqAzy 3 wx & W
YFA FAT A8y § qw 5 faay o7

qs‘rmwtaagtrvemmm%r g
AT I WY T qww F @

mvrm‘r # U TEET_ g W
1 qrATAT SEET i qIE FuEw
HEY qAR D o S wEW T HIRTT
ot T mf’w ga | sr‘v weeaqer H1d
& gifaw



" gol  Budget (Kgrnataka), [RAJYA SABHAI xamatam'WMﬁm 392
. , " Bill, 1989 '

1989-90 and
[¥ro T Ada]

ge | g ¥ ar gET @ gy
A Bidg N THT qF ITH AT IS
Praar gy St Y I AW
Mg I § @F ST QraaEl FT GEST
. mIY fau gErar W WAy W< IR
qfeary e ¥ fww & fag g
Al 5y ga weal ¥ foma w9 1T
3§ oag afgx g\ sdifag ¥
gag # T gF q0 ¥ U QT
gecy ¥ 9ar fatg WM F AR
qare ST gan  fawg Al w0
qFA Y FARS ) FL  qEL

2 Far ¥ TS fAa AT A 2 dy

w1 arefr sr oaar e Bar g
ezar fyefl wY fivae & fag
Y ZeT FIw fBq A FTWMEFE A
ag o faar @igfa 3 qaa § fear
. HYT FOE AT SEH IFA FATN
gras SR I SN 9T argt wv
gt 9T waf - sy & fag
fread ¥ I 9T TF BTG qEa
A WIT qeT WaAT WA H FAEH ¥
srghy TS Wl Wl fede femarar |
gz safaq wiw fadw & swdw
aT 5% #gar & fo dlo dlo fug
qIRT ¥ FeTH w7 g qHq AT

RO FRGT AT WILT BT TEA HAT

JATGT a1 W HT T SATEIT ?
[ gor g o1 fEaeT & A stas
frae § 99 @iag ¥ TER FET ©
fx 3% 2T 20 o FEU  AQT g )
gt fRwl R agD &@ A A
# | wada ¥ AW I ZqAr I3 A
AqF A TG ¥ AU A
ety s & FOU w1 awEAT HIAT
2 ooy arfl B T OF HANT
FORY Tadl F WAt F@rg,

sTfEr fa3Et §  SMRT ¥ TSEAAT

& sfrgm g T AFA wy  @fsy
SR sz grfacarT F7 QT HWT
g gq. a1fsy P IT AT F QAT

aftagr, TgEM g 7 e 7
& mromd fpy & § T W@ W
T Gada ¥ AErT ) sAfRy AT

Tivg. .. (ammeveER), . ada, #

Ul

afys 7 BEFy, wa § gy g T
wrgar ¢ 5 gadw fag AT ST |
FaRT F 128 AT FraaEw
#1 & FAT THE {  ATA SR -
fagfaq & agw g §  fag Eadl
ar @ aE ST FAEF & w4y Aw

Frator g FTT TR ST ST A

& 5 g 1 FTHEO FEIA T
gaAl FE QT A ¥ Arey feawd
wigr & fagd faifadt Fy ad o
2, @z gn® wOW A g¥ wwddl
F ga 3 fau o fe 3o TR
g aug A, faad fedfe s aF
Gt wEd | gafed ¥ AWd w1
cqrfaF Wit gyt qufgy | e AR

3 wETd ¥ . (UMY, . I AW

gra g fama § fag {fa e
A & faq amno quar F fag
sirc gax famrge @Al & fag faa
wio ®U au § wmdd faq g
gl 43 g0 § A ewar o
# med gra Ty S e §
g W & UF e g HET war ¥
ag ¥ g a@rR ¥ foafEd 73
¥ Fpqar &gy fgar § fHast S
gfrargaaan gar & [HaAT for-
uyifanad gar & - 98 4y gen Hed
% mmw e TR

TeRar & Afm a0 vl o
foqqr o SIT NEAT @ FRCAA
Feal § A fOET 9@ W7 g1 a8
aarEg @ wie gl =gl | A
Fgy § f5 weqwtd &S faar
oA FL uRa | & H o qe
g ag waar @ &1 wa gFRd
Sterer 5 fig @0 gwaet s WA
qa a7 1979 F OF T4 ity
e Y gl #1 qeat H oae
QEATIAT W WEAR ¥ G faar
qf ¢ WA Ba wAdA &1 AT

Q@ ¥ oo wa mOy IC TEA 8

at Qe F & f5 s atd
ATy qh qrEy & gEIT
T AT AIAT AT § | A JAG
7 QU AHT § A FEA fraa
39 HETT 9T @A A
wdz T Tgar § S FYS 9RET
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T g AR A gEgy WX gAar
ST AR | qAEW AT F 9T v
ugr AL T § g W FO X
a wifafag & f5 98 39 W J
zﬁzmwa?r@wmzra zﬁ‘ta
Gy afedl ¥ dvrag T g
FT 7g IR F@RT €%|
o{oau s ) ...

Y CEE fvu't' T a'*tnéa

¥ far qod S ¥ fAg WO
7ﬁr#=n ¥ imy @y aw § amgl

ﬁ
’;“:
/ﬂ
g,
|
%

o few a@ ¥ SA & . WEE

~foqr [oow -aw -y 8 wiw &
fir Sy, slww &3 =i S
e & mem ¥ dhw g anfe
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# frdgT a1 g & W GwR )
fadw § Sw 43 TIFX

aHR AT dW T ART 2 |

T WAt F WA H AT SeT
wIer T § AT G Ay 5
ot #Fr faar, sww fag A z@war
W FE@TE | 9AE

vmmﬂﬁu il SUARS L
T W ST SfgW &) smaR &
a’“tf‘wruw |

SHRI GHULAM RASOOL: MATIO
(Jammu and Kashmir): Ma'dém
Deputy Chairman, I have heard
rapt attention to the speechey made

‘Bere. ﬁut fnope of them discussed the

Budget As GHET, T will confind iy
remarks to the Budget. I congra‘tulate
the Finance Minister who is not heré=—
Mr. Gadhvi is here. Uplike __the
Punjab Budget, fthere are dertuin
good features in this. But alas; as
many of the Members have said, this
Budget should have been dxscussed
in the State Legislature at ﬂangargre.
but it is being discussed over here.
I feel . and pray that the time wﬂl
soon come when democratic Goverfi- -
ment will be installed there and they
‘will discuss - the Budgets there. Buf,
however, I find that unlike the Pu{gaeb
Budget about which I spoke {he o
dey, Mr. Gadhvi has been a little
liberal in the case of Karnataka and
he needs fo be congratulated. In thd
case of Karnataka Budget, I find that
in the casg of Education alone, there
Hds bedn in increase of RS, 170 erores
fromi the Budgeted estimates and thd
revised estimatés of the year 1988-89.
Simitarly, thére hds been an increase
in the Economic Services, that 1s, agrk-

. culture and alfed activites by Rs. 97

crores. There his 4lso béen.an in-
créase in Rural Development &nd
Special Sérvices. The total increase

_i5 Rs, 22.3 crorés. There haz been an

Incréasé of RS, 162.14 crores in the
Economic Sérvives. However, I find
tHat om the Revenue Account, come
paréd fo° the revised estimates of



395 Budget (Karnataka),
19889-9C and

[Sbri Ghulam Rasool Matto]

1988-89, there has been an increase
of Rs. 521.43 crores which to my mind
is sizeable, and the Government needs
ty be congratulated for this increase,
and I hope that this amount will be
spent in the manner that it has been
intended. However,, I have three grey
areas and I would like the hon. Minis-
ter to react to these. Mr. Minister,
there are three areas in which I feel
that justice has not heen., done to
Karaataka. Number one is with regard
to the relief on account of natural
calamities. As against - an amount of
Rs. 15.37 crores last year in the re-
vised Estimates, this year the Budget
has been kept at Rs. 6 crores only.
Thus, there is a shortfall of Rs, 9.37
crores on.this account. As against Rs.
15.37 crores earmarked for last year,
this year they earmarked only Rs. 6
Crores.

Similarly, Madam, another very im-
porfant area is ‘Hill areas’. In Hill
areas’ also, there has been a decrease
of Rs. 1 crore this year compared to
.last year. Similarly, with regard to
ecology and environment, there has
been a decrease this year which is
unwarranted. I hope the Governiment
~would atfend to it, and at least in
these dgreas where there has been less
allocation . in the Budget, that should
e increased.

The second pomt that I want - to
make, Madam, is with regard to publie
debis; There has been a total public
.debt increase of Rs. 118.30 crores
- during the year under the Miscellane-
-oys Capital Receipts. As against this,
the spending part there is only Rs. 18
croves. So, this Rs. 100 crores where
has it gone  -and how it has been
accounted for, the Minister may kindly
yeact to it. On the capital account
-there has been an increase of Rs. 103
crores, there is no doubt. But in the
case of capital account on social ser-
wices, there has %been a decrease of
Rs. 5.83 crores and general services
Rs. 49 lakhs. This needs to be ldoked
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into and I would request the hon.
Minister to pay his attention to this
because this is an ares, we are dis-
cussing the Karnataka Assembly. With
what little time I had at my disposal,
I have tried {0 undetstand it. Of
course, there are very good features
as compared fo the Punjapb Budgef
which we Have discussed the  there
day. But there are certain areas which
need to be paid more attention.

Lastly,. I would request .the hon.
Minister that whenever, Madam De-
puty ' Chairman, this is a general
practice, that whenever the Governor’s
rule is imposed in any State, a par-
liamentary committee is constituted.
It -was constituted in the case of Tamil
Nadu. It was constituted in the case
of Punjab. And it has been consti-

-tuted in the case of Karnataka also.

Incidentally, I happen fo be on two
of them. But we have never met and
‘we have mever been taken into confi-
dence as to what is happening.

SHRI D. B. CHANDRE GOWDA:

No, no. it has noj been .constituted.

SHRI GHULAM RASOOL MATTO:
But in the case of Punjab, I remember,
it has been constituted. The point at

~ issue is that at least when the Budget

of a particular State placed under
the President’s rule is being discussed,
at least that advisory ° committee of
parliamentarians may also be consul-
ted so that they can also give their

. opinions , before a Budget is formu-

lated. These are my observations and
with these I support the Xarnataka
Budget.

PROF. (MRS.)' ASIMA CHATTER-
JEE (Nominated): Madam Deputy
Chairman, I rise to support the Kar-
pataka Appropriations Bill, 1989,
Dplaced before the august House today

. for consideration and for passing. The

abjects dand reasons for considering
this Bill have been glven at page 7.
Rarnataka, Madam, is faemg a sharp
financial crisis and the Budget for the
year 1989-90 shows a deficit ot Rs. 176
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crores and revenue deficit of Rs. 122
crores. And the pending bills are as
much as. Rs. 159 crores. Considering
the public deficit, the total deficit
comes to about Rs. 289 crores. The
State Plan outlay for the year 1989-90
has been fixed at Rs. 1040 crores and
the high priorities are rightly given
to various developmental programmes

like irrigation, drinking water, rural.

water supply, power sector, medical,
tamily welfare and public health ser-
vices, housing schemes, repair and con-
struction of roads and bridges, labour
and employment, welfare for women
and children and backward sections,
including the Scheduled Castes and
the Scheduled Tribes. This has crea-
ted a budgetary gap of Rs. 176 croves.
Madam sericulture is one of the very
important  industires "in Karnataka
The small and margmal farmers are
engaged jn this industry and the
Centre should take necessary measure
1o provide adequate funds to develop
this industry and produce quality
yarn which will enable Karnataka to
compete in the international market.
Karnataka State is a major exporter
of raw silk and Kashmir purchases
maximum silk yarn from Karnataka
Covernment. Research work in this
line is 1o be intensified and the plant

kingdom is to be explored for finding .-

out suitable substitutes for mulberry
leaves ‘which are in shortage. It is
gratifying to note that the Govern-
ment at the Centre is trying with
the World Bank assistance to encour-
age sericuture industry in” Kolar dis-
trict and elsewhere in Karnataka

wherever lang is suitable for develop=-

-ment because it would ° generate em-
ployment opportunities. -

Madam, the original size of the
- Seventh Plan was Rs. 3,500 crores, the
net Central assistance being Rs. 873.73

crores. But the budgetary position as

if now stands is not very - happy.
‘And theré has been anh overall deterio-
ration of State economy. In spite of re-
ceiving RS. 700,51 crores from the Cen-
‘¢re during the first four years of the
-plan, revenus has dropped for various

"projects which are fo pe
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Teasons, and one reason bemg large-
Scalegevasion of excise duty on liguor,

An amount of Rs. 470 lakhs has been
given. as action plan for desilting of
Mangalore harbour which will go &
long way to help the fishermen. There
is another 'important project with
Denamark assistance, EJADRI, and
Central assistance to the tune of Rs. 38
laghs has been provided which would
help the fishermen of that area to
ameliorate their sufferings as far a#

possible,

Another point is about the capitation
fee that is being charged despite a bati *

- imposed by the Act of 1984, Capitation
fees are being charged by the private

medical and engineering colleges, ex-*
cept St. John Medical College, Banga-
lore. T would request the Government
to take stringent measures against those
who are charging capitation fees,

Lastly—Madam, it is extrgmelyvgré-
tifying to note that pending bills have
been paid by the Government,

on-going
1 ‘completed
and the projects which are to he im-
plemented, ang considering the ex-
penditure to be incurred for the-items
as given in the schedule on pages 2 to
6, for the welfare of the State, I whole-
heartedly support the Karnataka Ap-
propriation Bill ang I alse congratulate
the Government for such a good budget
for the State of Karnataka.

Considering the various

- ¥ once again suppori this Karnafak

 Appropriation Bill, 1989, Thank you,

Ieaamfat T ;:aasr Silke
foz sﬁf@r&m I

W aw waEw f’aa‘ AT faam
Fg F 1 WOET IQAT 9L 1

wradiar, F wAlew ¥ fafrng
fadgs o3 agq & qifmam Tow
afg Fr us TF3 § $F THA g\
7z az ¥ fa foesly 7 ATWT qEv
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THE DEPUTY CHAIRMAN: You
cannot say that. It will not go on re-
cord.

ot Tn wadw fags *

THE DEPUTY CHAIRMAN: Let me
correct it, He is appointed by the Pre«
sident of India, Do not use such words,.
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THAKUR JAGATPAL SINGH; This-
is unparliamentary. This should not
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| THE DMPUTY CHATRMAN: ~ThE
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*Not recorded
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(Interruptions), Nething will go on ye-
cord.

DR, RATNAKAR PANDEY; Don't
chailenge the Chair.
THE DEPUTY CHAIRMAN:; No-

thing is going on record. Yes, Mr,

Maheswarappa, please speak.

SHRY K. G . MAHESWARAPPA:
Madam Deputy Chairman, it was real-
1y amusing to hear some of the speech-
es from the Treasury Benches, I wish

I had the time to reply to some of the ‘

reckless allegations made against my
party and my leaders. There gshould be
some limit. Today they have gone be-
yong all limits of gecency in attacking
Mr, Ramkrishna Hegde who is not a
member of this House and who is not
even the Chief Minister and has not
even presented this budget. The Chief
 Minister who presenteq it was Mr.
Bommaj who was also the Finapce
- Minister. But no other name is taken
from Karnataka except Mr. Rama-
krishna Hegde.* I do not know why

*Not recorded.
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they are so much afraid of Mr. Hegde,
He ig haunting every Congressman and-
the Central Government: However, 1
do not want to go intg that. I know
Mr, Hanumanthappa made certajn re-
marks and I will come to that. I re-
quest you, Madam, fo give me some

" more time. Heayens .will npt fall if I

am given five minutes more. After all
no Qpposition Member. has speken
from Karnataka in both the Houses.
If I speak anything irrelevant you stop
me. -

THE DEPUTY CHAIRMAN: I want
to keep the recorq Straight, Seven
from the Opposition have already
spoken. '

SHR; K. G. MAHESWARAPPA:

~ But not from Karnafaka

* THE DEPUTY CHAIRMAN. If you
have few Members from . Karnataka,
I cannot help it..

SHRI K. G. MAHESWARAPPA:
We are discussing the Karnataka Bud-
get. As the only Opposition Member
from Karnataka, I am requesting you
to give me some more time.

THE DEPUTY CHAIRMAN: I am
giving you time: Your .time was nof

- there. 3 am myself giving you time.

You speak.

SHR1 K. G. MAHESWARAPPAY
I am not saying that all the assurgnces -
given in our manifesto have been im-’
plemented. There may be some lapses.
But you must be magnanimous enough
1o appreciate some of the achievements,
1. do not want to refer to many other
things. T refer only to such esseptial
things as the Karnataka ~Government
hag achieved—namely, providing
drinking water, T challenge any
Member from that side to show if any
Congress-ruled State in the country
has provided so many bors wells, so
many tanks far drinking water in
rural and urban villages, I will just
give you the figures. We may have
given more licences for arrak but if
we giye sufficient water throughout
the Sfate, wil] you not appreciate
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it? I give you the comparative
figures of bore wells sunk in urban vil-
lages, From 1978 to 1983, the Congress
Government was there. The number of
bore wells sunk during the Congress
rile wwas 316 (urban). In Janata regime,
the number was 4223, In rural areas,
- the number during your period of five
years was 35960 for the bore wells
sunk for drinking water, In our period,
the number was 53,721 for piped water
supply. The number of villages cover-
ed guring your period was 889; during
our period it ‘was 1,679. This is regard-
ing drinking water.

} am giving you one more statistics.
Sa far as power for pump-seis is con-
cerned, Mr, Narayanasamy, you are
" talking so much about farmers, how
many pump-sels were given power?
Perhaps jt is unparalleleq in the his-
tory of any State. The number of agri-
cultural pump-sets energisey -during’
your period was 2,030. During Janata
period we energised 4863 pump-sets.
- Ang electricity to rural villages -was
hundred per cent: Electricity was given
to all. the villages. No village no ham-
lai was left uncovered. 1f you spend
sp much amount, as Mr. Matto point-
ed out angd he made a goog point that
we have provided more funds for
energy, more funds for irrigation, at
least compliment us. We have to carry
ont “the- on-going - -projects
Krishna project and the Cauvery basin

project, - We want more funds. Now'
what is Mr. Deve Gowda crying abouf? -

7.00 P,

Not much is spent on irrigation. This .

budget, if I may submit, is a btudget
for rural-oriented programmes. Qut of

the outlay of Rs. 1,040 crores, Rs, 667

crores, that is 64 per cent of the bud-
get, is allocated for the rural areas.
We do care for the tural areas, Then,
how much is given for irrigation? An
amount of Rs. 20940 -plus Rs. 100
ceores; that is, a total of Rs. 309 crores.
Then, Rs. 275 crores is being =2located

for .power, The tofal comes -fu more

than 50 per cent of the total Plan alla- -

_eation Yor power and frrigation. We

‘.

- more funds tp complete the

.like the
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are spending more than 50 per cent of

‘the total allocation on power ang irri-

gation, but ouy irrigation projects are
hot being completed, Even whatever
award the Bachawat Commission gave,
we were not able to utilize that water
in the Krishna Basin. Qur friends are
quarrelling with us. At least, have -
funds raised to completa the projects
to utilize whatever is allowed to us

-in the Krishna Basin,

You should all help us in appealing
to the Central Government to give us

targets
under the Krishny Basin., After all,

‘Karnataka is in India. Just because if

was yuleg for six years by another
party, you can't attack: ¥arnataka,
Karnataka leaders, everything in Kar-
nataka and our. party. It is not fair
on your part.

SHRI 'S NARAYA‘N’ASAMY Are
you defending corruption?

SHR1 K. G. MAHESWARAPPA:
No. But, in Kannada there is a pro-
verp which means, if 5 donkey is lying
dead in front of your house, you are
not caring, but if there is a dead My -
lying in front. of my house, you are
talking of it. That is 5 Kannada pro-
verb. With your permission, Madam,
let it go on record. A deag donkey -
is'in front of your house, but you are
talking of a dead fly in front of my
house,. . (Interruptions).... ‘The
whole world knows what the charges
were.

_THE DEPUTY CHAIRMAN: I did .
not understand about the donkey part
of itY ....(Interruptionsy...

SHR) B. K. GADHVI. Madam, even
if he says that it is a2 dead donkey,
I would request that it should -not
2o on .record. - -

(Intemptwns)

SHRI D. B. CHANDRE GOWDA: It
1s 3 proverb in Kannada,

'SHR; K. G. MAHESWARAPPA:
I only qubteq a proverb ifi Kanragh.
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THE DEPUTY CHAIRMAN. What
does it mean? .

SHRI K. G. MAHESWARAPPAY
If a donkey is deag in front of your
House, you are not caring, but if 3 fly
is lying deag in front of my house,
you are making a hue and cry. I don’t
Say if is a corruptlon.free Govérnment.
)} don't think there is any corruptions

free Government in thé whols world. -

Even ghrimati Indira Gandhi once
said that corruption would be there S0
long as tha sun and roon are there,
.+« . (Pime-bell rings)...  Madam,
please, I have gof so man¥ points, So'
many chargés have been made,

) ;I‘th'ey falked about Mr. Ramakrishna

Hegde. Whenever there was a charge-

made against him, when he-wes Chief-
Minister, he instituted an inquiry into
it. How thany Chief Ministérs have
done it? Any number of inquiriés may
" ba appointed— he has no objection.
Ant; WRet Heré fhe cfargds? AfRr
all; Mr. Nmrayandsamy knows thdf
somie facts are’ distorted. Mr. Sukol
distorteyg faety, Instead of sdying ten
crdtes, he sald teit thousand crorés,

five thousamt crores drig thab every
aay - Mf. Mefie was fdkifig Rs, 100
crores of marey. :

SH'RI H HANUMANTHHPPK vou
sd¥ tha correct fAgure: we will accepf
if.

SHRr K. G MAHESWARAPFA
I hav»e no time, Mr, Hanumanthappa.
Both of us come from the same dis-
trict. Lét us go fp fHe pebpR. Hold
elections immediately, Buf you are nob
talking of elections. (time bell rings)

M&da’m, it you db tot wafit inb_ to
sneak I will sit dowh,

THE DEPUTY _CHAIRMAN: T
want you to finish within the time.

SHRr K. G. MAH‘ESWARAPPA 1
‘What is going to happen to this? About
the two enqui:ies eonstimted now I
can fa
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-What is the charge In the ﬁrst en-
qQuiry? Ths BDA: land was proposecl to
be given to NRIs. It was not given
even, Why are you talking about it?
It- was cancelled by our Govemment‘.

‘The proposal was dropped. (Interrup-
tionsy Had he taken money, those peo-

ple woulqd not Have kept quiet. Tne

proposal has riot materiahsed suppos-

ing they havg given mithey, what hap

heppeneéd to those persons who have
given the momey? (Interruptions) Leb
u8 ke faiy t6 My, Hégdg also. You
make allegations; I don’t mind, We
have also made allegatishs agatnst Mr.

Rajiv Gandhi and so many other per-

sons: T will my; come In the way of
your making allegations. What 18 iV
new? It wag omly a propodsal for some
sites {0 be givén ty NR¥, At one stags
opposition was' there. Th Cabimel was
to approve that proposal. Thé Cabinet
ditt not- approve ~f v qropped ‘1Y,
Where is the neeg for mm- giquiry? MY
right;  Stiil there’ i an enquiry. You
hang him if ¥ T found guilty. Why
talx-about &il those things? Thé only
issug before thiy Upper Mouse 3ng the
country is *“NRiIs, NRIs; Ramakrisina

Hegtte; ‘Ramdhiﬂm Hegde:™ Wirat 18
thts-r T

“The 8&tdng ofna 15 aboiit Reviltw
After” &‘B’ Madam, vou know, it 15 &
private” frﬂmﬁﬁoﬁ ‘Between © two
private part!bs ot a private land, M¥,
Hegdé did nop 68l #ny GBvernment
1and cottitig Rs 30 Iakhs for Rs. ¥

© 148Ms, You meke if appéar thef ¥

Hegde sold some Government land
worth Rs, 50 lakhs for Rs. 3 lakhs,
Is it a fact? It was a transactfon bet=
ween v private compshied: The
Reviit Comﬁani purchased fh&lam!

SHRI H. I-I.ANUMANTHAPPA WHY
are the membérs'f What 1s ﬂ:e réla.
tionshlp With Wr. Hegde; (Inte_rmp-
tions)

suRf . q M@HESWARMA"!

'Iknowfh historyofeveryonpofyou.

(intermptimia) K difart relaffve of
&yfl@iﬂe!ﬁapaﬂ!mi'dtthﬂéod-
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SHRY V. NARAYANASAMY.] LYOU.
- come guk

SHR[ K. G. MAHE.SWARAPPA"
I will” come out, All right. (gntermp-
. tionsy How is Mr. Hegde zesponsible
- for it? CInterruptwns)

Madam, it is a serious matter. This
.mafter has“been referreq to. It i not
: even @ Government land, Even for that
.JE was propareggdor an enquiry. It was

not the Bofors or sorpething like that,
1t is not so big. It is between two pri-
-vate parties. Their allegation is that
* there is undervaluing of this property.
One of the purchasers is one- distant

telative of Mr. Hegle. (Interruptions) -
_Even if his hand is there, let it come
out. The enquiry is there A judge of .

the Supreme Court is the Dpresiding
officer. Whep the cormmission is seized

of “the maiter, should they talk so
much"

Except these two things, what other
things are therg egainst’ Mr. Hegde?
« He is prepared, (Interruptions)

) Aboui medical seats, a startiing
“revelation ¥ am making. In our pnvate

medicel colleges, the Governoy has-got.
a certain number of seats reserved for .

his allotment. T will resign my seat if
it is. disproved. (Interruptions)

--SHRI H. HANUMANTHAPPA ¢
Madam I want to set the " record
stra1ght Even earlier there were Gov-
ernment seats. I know.

' Mr. Maheswadrappa knows if. The
Government seats are allotted by the
-faQvernor, I am sorry. You cannot dis-
tort the facts.

SHRI K. G. MAHESWARAPPA:
For the Government seats there are
rules and regulations about how they
should be allotted. But there are other
seats. Do you know how many seats
‘the Governor recommends to the pri«

vate colleges for outside persons as a’

personal recommendation?

(Interrup-
- tions) I know, ’
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We are under President’s rule. We
are the viclims, I want to expose this

- 6-month rule, hoy they arg adminis-

term.g the State how they are mis«
rUIlDE A am sorry our friends are not

gfegaged to hear unchantable things,

THE DEP'U‘TY CHA.IW Mr,
i\flgpesl:xwarappa I gave you enough
Ime,

SHR; K. G. MAHESWARAPPA3Y
The question of time does not

matter

THE DEPUTY CHAIRMAN It does

- matter I don't know how this happens
'In your state, but here things’ go by
"rules and regulations. The questmn of
_ time' does matter however important
the case might be. I have given you

enough time, more than Your al‘lotted
time, Now, please finish ~ 'in two
minutes. -

o

SHRI K. G. MAHESWARAPPA?
When you were not in the Chair, do
you know what kind of rud-slinging
‘they were resorting to" Did yaqu ob-
serve that;

THE DEPUTY CHAIRMAN: Please
finish within two minutes.

- SHRI K. G.- MAHESWARAPPAY
TRecertly,  the Govérnor called a meet-
irig of the MPs. 1 wag also present in
that meéting. There was a report of
too much of political interference in
the administration. I asked the Gover=

nor specifically that it was reported

that there was too much of Qohtlcal

“interference in adm1n1stratlon after

the Governor’s rule was imposed, Hé
dig not say no fo that -A swear by
God when I say this. -

SHRI H.  HANUMANTHAPPAY
Your friend, Mr. Chandre Gowda, has
admitted that there is a lot of inter-
ference by the Janata leaders, not by
the Congress leaders,

SHRI K. G. MAHESWARAPPA i
He mentioneq Deve Gowda. “Not evert
one of us has gone to hm (Interrup-
tions)
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1 would say that we want sympathy
for Karnataka. All right, as he says,
the "State economy is in  shaibles.
‘Everything has "got derailed. At that
- time you gid not give any type of re-
lief t, the State, But now that you
have taken over the administration,
how {s it that all types of reliefs have
been cleared within five months? 1t

looks as if by magic you got all the °

money and now within five months
honcy is. flowing into Karnaptaka!
Therefore, I finally appeal for a- grant
of at least Rs, 300 crores to .Rs. 400
crores to the State Exchequer. (Inter-
ruptions) Do’ you want to complete
the Krishng River Project? Therefore,
I am appealing to you finally that we
are for holding early elections, -Octo-
ber is very near, Let the Minister
come oult with a statemeni whether

he is going fo  have extension of the

Presiden’t rulg or wants {o hold elec-
tions. Our Party is prepareg to face
the election, If you hold the elections,
we will- certainly go to fhe = beople.
Therefore, why should you perpetuate
the Goyernor’s rule or the Centre's

administration? Not even one man -

from your party has complimented the
State Government about the function-
ing of the Panchayati Raj institutions
there. No one hag the grace to con~
gartulate our Government at least on
that, Your External Affairs Minister,
Mr. P. V. Narasimha Rao, at a meeting
at Bangalore where more than lakh

of p_eoplé had gathered openly congra-
tulated the Karnataka Government
and Mr, Hegde. If you want X will
bring the record tomorrow. Your own
senior Minister has congratulateg the
Karnataka Government for so many
other progressive measures it had

taken and you don't have the grace’

to congratulate us. Mr. Pandey with
his Mantram Japan tried to hammer
everyone of us. He is a big Pandit
from Kashi, A Kashj Pandit should not
go to that level of talking.
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MESSAGES FROM THE LOK SABHA
. L. The Constitution (Sixty-third

AmendmentQ Bill, 1989,

T The Constitution (Sixth-fourth
Amendnient) Bill, 1989.

I, The .. Constitution (Sixty-fifth

Amendment) Bill, 1989.

SECRETARY-GENERAL. Madam, I
have tg report te the House the fol«
lowing . messages recgwed from the Lok
Sabha, signeq by the Secretary-General
of the Lok Sabha:—

)

“In accordance with the provisions
of rule 96 of the Rule of Pracedure
and Conduct of Business in Lok
Sabha, I am “directed to enclose the
Ccnstitution  (Sixty-third  Amend-
menty Bill, 1989, which has been
passeg by Lok Sabha at its sitting
held on the 10th August, 1989, in ac-
cordance with the provisions of arti-
cle 368 of the Constitution of Indja.”

(In

“In accordance with the provisions
af rule 96 of the Rules of Procedure
and Conduct of Business ip Lok
Sabha, I am directed to enclose the
Constitution™ (Sixty-fourth . Amend~
ment) Bill -1989, which has been
passed by Lok Sabha at its sitting
hely on the 10th August, 1989, in ac-
cordance with the provisions of arti-
cle 368 of the Constitution of India.”

Camy

“In accordance with the provisions
of rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose the
Constitution (Sixtyfifth Amendment)
Bill 1989, which has been passed
by Lok Sabha at its sitting held on

- the 10th Auguust, 1989, in accor-
dance -with the provisions of article
386 of the Constitutlon of India.”

Madam, I lay a copy of each of the-
Bills " on the Table. o



